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Latest Status Report of A. P. Pollution Control Board submitted in compliance to Hon'ble 
NGT (SZ) order dated.27.02.2025 in O.A. No. 66 of 2017 pertaining to establishment  of 
M/s.Santhiram Chemicals Pvt Ltd Sy.No.570/1, Kondajutur Village, Panyam Mandal, 
Nandyal District(Erstwhile Kurnool) 

The matters are pertaining to the grievance in this application is regarding the study to be 

conducted in respect of impact on environment on account of establishing the nano industry i.e. 

M/s.Santhiram Chemicals Pvt Ltd. Sy.No.570/1, Kondajutur (V), Panyam (M), Nandyal(Erstwhile 

Kurnool) District on several aspects. Hon'ble NGT (SZ) vide its order dated.27.02.2025, this 

Original Application is disposed of, with ten (x) directions.  

The compliance of directions issued by the Hon'ble NGT (SZ) order dated.27.02.2025 in 

O.A. No. 66 of 2017, related to A.P. Pollution Control Board is as follows: 

i. It is to submit that, as per the directions of Hon’ble NGT, the State Pollution Control Board 

is continuously monitoring the establishment phase of M/s Santhiram Chemicals Pvt. Ltd., 

Sy.No.570/1, Kondajutur (V), Panyam (M), Nandyal District (Erstwhile Kurnool) and 

submitting the status report to Hon’ble Authorities.   

ii. The matters are pertaining to the grievance in this application is regarding the study to be 

conducted in respect of impact on environment on account of establishing the nano industry 

i.e. M/s Santhiram Chemicals Pvt. Ltd. on several aspects. Hon'ble NGT (SZ) vide its order 

dated.27.02.2025, directed the MoEF &CC and the CPCB to take a serious view on this 

matter, expedite the process and issue appropriate guidelines in consultation with the 

scientists of the APPCB before the NEERI report comes. Further, the Hon'ble NGT (SZ) 

vide its order dated.02.04.2025, “the CPCB is yet to come up with the report as sought for 

by this Tribunal in its Order dated 27.02.2025”. The next hearing is posted on 12.02.2026. 

iii. In this connection the Regional Director, CPCB, Chennai on 20.03.2025 has addressed a 

letter to the Member Secretary, APPCB and requested to furnish the detailed information 

on the subject matter including the action taken report. Further, the Board Office, 

Vijayawada vide e-mail dt.28.03.2025 has forwarded the letter addressed by the Regional 

Director, CPCB, Chennai and instructed to furnish the latest information in consultation 

with the CTE section, so as to furnish the same to the CPCB. 

iv. Accordingly, the Regional Office, Kurnool has submitted the report in compliance to the 

Hon’ble NGT order dt.27.02.2025 & APPCB, Board Office, Vijayawada. Further, the 

CPCB has submitted the compliance report to Hon’ble NGT on 25.06.2025.  

v. Earlier, M/s Santhiram Chemicals Pvt. Ltd. has proposed to establish mega project with 

168 crore in 1st phase, totaling about to 950 crores in 3 phase for  manufacture of 

Precipitated calcium carbonate and Nano Precipitated calcium carbonate plant in 

Sy.No.570/1, Kondajutur (V), Panyam (M), Nandyal District (Erstwhile Kurnool) in an 

extent of 150 acres. As per the oral discussion, the Nano technology for manufacturing is 

supplied by Singapore and this project is first of its kind in India. The industry has not 

submitted any EIA or EMP on the project.  As per the Sl. No.5 (f) of schedule-1 of EIA 
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Notification SO No1533 dt:14.09.2006, synthetic and organic chemicals, intermediates are 

require Environmental clearance.  The product that is proposed to be manufactured here 

are Precipitated Calcium Carbonate and Nano Precipitated Calcium Carbonate which are 

completely chemicals that fall into the broad category of intermediates. Apart from the 

above, the industry has proposed Two Kilns as part of the process similar to the cement 

kiln which require EC. As this being one of the largest project in Kurnool district and public 

have complaints against it the District Collector, Kurnool directed me to obtain 

confirmation from Board Office about requirement of public hearing process on this 

project. However, this being the mega chemical industry proposed Greenfield area and case 

pending in the Hon’ble High Court seeking stoppage of proposed plant, the applicability 

of  EC notification has to be examined thoroughly by the SEAC.AP. This office vide report 

dated 30.08.2016 has requested the Board office to clarify the applicability of the EIA 

Notification to this Project. The Board office vide letter dated 07.09.2016 has informed 

that “the proposed product is an inorganic chemical. The project or activity is not covered 

in the schedule of the EIA Notification, 2006 and its amendments thereof. Hence, 

Environmental Clearance is not required” 

vi. The manufacture of Precipitated Calcium Carbonate involves  reception of crushed lime 

stone of size of 60mm –> Transfer of crushed lime stone & coal to the kiln from the top 

through conveyor –> calcination in the Rotary kiln to form calcium oxide (CaO) & CO2 at 

a temperature of around 900o C –> Solid CaO is discharged from the bottom of the kiln 

and gaseous CO2 is propelled from the top of the kiln  –> Hydration /lime slaking of 

calcium oxide in hydrator to form Calcium Hydroxide –> Carbon dioxide from the kiln is 

filtered to remove impurities in carbonation plant and mixed with calcium hydroxide to 

form Precipitated Calcium  Carbonate (CaCO3).  

vii. Calcium hydroxide is sent into High gravity controlled precipitation reactor where it is 

mixed with CO2 to form Nano Precipitated Carbonate. 

viii. On 23.09.2016, the APPCB, Zonal office, Kurnool has issued Consent for Establishment 

of the Board to M/s Santhiram Chemicals Pvt. Ltd., Sy.No.570/1, Kondajutur (V), Panyam 

(M), Nandyal District (Erstwhile Kurnool) with a validity period of 7 years i.e. 22.09.2023 

permitting the construction of the unit for manufacture of the Precipitated Calcium 

Carbonate and Nano Precipitated Calcium Carbonate after thorough review by the experts 

and special invitees. The validity of the Consent for Establishment order issued by the 

Board was expired on 22.09.2023.  A copy of consent to Establishment is attached as 

Annexure – II). 

ix. The management of M/s. Santhiram Chemicals Private Ltd., had not started any 

construction activity since 2016 to till date, even after expiry of the Consent for 

Establishment order, except the construction of boundary wall in the western direction of 

their site and a small portion of boundary wall was constructed in the southern direction. 

x. To know the latest status of the establishment phase of M/s. Shanthiram Chemicals Private 

Ltd, the Board Officials have once again inspected the site on 26.10.2023 to record the 
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violations and observed that, there is no construction activity since 2016, except the 

construction of boundary wall in the western direction of their site and a small portion of 

boundary wall was constructed in the southern direction. The status remains the same from 

2016 onwards and APPCB is submitting the status reports as and when directions received 

from the Hon’ble NGT. (The Photographs showing the latest status of the proposed site of 

M/s. Shanthiram Chemicals Private Ltd., are enclosed as Annexure – I). 

xi. It is further submitted that, the validity of the Consent for Establishment order issued to 

M/s Santhiram Chemicals Private Limited was expired on 22.09.2023. If the Management 

proposed to start any construction activity, they shall make a representation to the APPCB 

for extension of validity period Consent to Establishment order to proceed/start any 

activity. The management shall not make any arrangements for Construction or 

development work pertaining to Establishment of the said activity without obtaining 

Consent for Establishment (CFE) of the Board. If M/s Santhiram Chemicals Private 

Limited approaches the Board for extension of CTE order/CTO i.e., operation of the Nano 

Precipitated Calcium Carbonate unit, the APPCB will direct the management to conduct 

Environmental Impact Assessment Study and justification with regard to applicability of 

prior Environmental Clearance (EC) by the MoEF&CC, before establishment. 

This further report is submitted to the Hon’ble NGT in due compliance of the directions 

issued by the Hon’ble Tribunal. The APPCB will abide by all such directions, as the Hon’ble 

Tribunal may deem fit and appropriate.  

Dated at Kurnool, A.P. on this the 10th day of February, 2026. 
       
  
        
                For A.P. Pollution Control Board 

   Environmental Engineer 
A.P. Pollution Control Board 
  Regional Office KURNOOL. 
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ANNEXURE - I 
Photographs showing the latest status of the proposed site of M/s. Shanthiram Chemicals 
Private Ltd., 
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